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 This application seeks withdrawal of appeal no. E/86620/2018 

against order-in-appeal no. GOA-EXCUS-000-APP-126-2017-18 
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dated 24th January 2018 of Commissioner of Central GST & Customs 

(Appeals), Goa.   

 

2. Considering the plea, application is allowed and the appeal is 

dismissed as withdrawn.  

 

(Dictated in open Court) 

 

 

 

(C J Mathew) 

Member (Technical) 

 
 

 

(Dr. Suvendu Kumar Pati)  
Member (Judicial) 

 

Prasad 


